PI TEM NO. 43 COURT NO. 10 SECTI ON Xl
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s). 21880/2014
(Arising out of inpugned final judgnent and order dated 17/04/2014
in WP No. 719/2003 passed by the H gh Court of Judicature at
Al l ahabad, Lucknow Bench)
DI RECTOR UP RAJYA KRI SH UTPADAN MANDI PARI SHAD
AND ORS Petitioner(s)
VERSUS

AMAR NATH | NDUSTRI ES AND ORS Respondent ( s)
(Eith appln. (s) for exenption fromfiling OT. and interimreli ef
and office report)
(For final disposal)
Date : 10/04/2017 This petition was called on for hearing today.
CORAM :

HON&#39; BLE MR JUSTI CE R K. AGRAVWAL

HON&#39; BLE MR JUSTI CE ABHAY MANCHAR SAPRE
For Petitioner(s)

M. Pradeep M sra, Adv.
For Respondent(s) M. Nair Renjith Ramesh, Adv.
M. Jitendra Kunar, Adv.
M. Rajiv Yadav, Adv.
Ms. Pallavi Pratap, Adv.
UPON hearing the counsel the Court nmade the follow ng
ORDER
In view of the letter circulated by | earned counsel
for t he petitioners seeki ng adj our nnent , t wo weeks&#39;
is granted for filing rejoinder affidavit.
(Anita Ml hotra) (Chander Bal a )

Court Master Court Master

tine



